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MR. CHAIRMAN: The question is:
I

“That leave be granted to with-
draw the Bill further to amend the
Constitution of India.”

The motion was adopted,
W fewwre gaT anew ;. § gawr A
qa g

MR, CHAIRMAN: Now we take up
item No. 8—Prohibition on Indication
of Caste Bill by Shri D. D. Desai.

16.56 hrs.

PROHIBITION ON INDICATION OF
CASTE BILL

SHRI D D_DESAI (Kaira): Sir,
I move:

“That the Bill to provide for pro-
hibition on indication of caste,
religion, community or region, etc.
with the name, be taken into con-
sideration,”

Sir, India today is divided among
itse.f and the hon. Minister made quite
a few references about our glorious
past andg we may make certain state-
ments in that respect at a later stage.

Sir, 1 had the opportunity to travel
round the world several times. There
is no country in the world wherc there
are castes, religious names and that
sort of things which divided our poor
country. God created man. He did
not stamp on him any cast nor did
He give any particular name or any-

" thing to him. It is only a man-made
affair and we should realise that what-
ever we have made, whether it is
of any help or to what extent it has
been damaging our society. Sir, the
early homo sapiens were essentially
huntors and they did not know even
farming and at that time we all know
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that the people were of one class.
Subsequently, as the society developed,
we have seen that certain tribes came
Wwp and those tribes also had their
leaders and those leaders used to lead
them into certain vocations or jobs or
activities. At that time also there
were no castes. The tribes were there,
but unfortunately the tribes used to
quarrel among themselves, but today
we are not that much worried about
that part of jt. Thereatter, certain
features of human beings developed
to be agreed or accepted or recognised

as, let ug say, Dravidians Aryans and
like that.
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SHRI D. D. DESAI: ‘Desai’ is a
title. ‘Des’ means country, ‘ai’ means
‘revenue’ We should discontinue
“Desai” also if it comes to that.

17 hrs.

The Aryan race did not have any
caste; nor did they have any of these
names which we are presently pre-
fixing. If proof is required, I might
point out that it is not in India slone
that the Aryans live. There are
Aryans in Iran ang other countries too,
and we see that none of these Arvans
have the caste system like this God-
forsaken country India.

Here alsp we did not have caste dur.
ing the Vedic times, and subsequently
our eminence grew with the result that
India gained dominance or predo-
minance in the internationa] world to
an extent which surprisegq everybody.
Prof, Parkinson relates the very inte-
resting story of the east and the west
wherein he says that between 250 B.C.
and 850 A.D, for 1100 years, India
ruled the world, which no other
country has been able to do. He says
that the Soviet Union has been aspir-
ing to rule the world for 150 years,
America has been aspiring to rule the
world for 150 yeas, the United King-
dom had the opportunity to rule the
world for 250 years, but there is no
country in the world which has ruled
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the world consistently for 1,100 years.
And India did not rule by the sword,
but by sending missionries, giving ex-
tension services, the fruits of which
we are seeing even today. There is
today Buddhism in Japan, in Mangoilia
and far-off places. with the result that
if at all India has any particular image
today. it is because of the extension
services provided by India,

Prof, Parkinson says that at the
height of the British Empire, the size
of the Admiralty Building in London
was cmaller than the cxtension pre-
mises built by India in Anuradhapura
for training in a small country like
Sri Lanka. In other words he sayvs
that for Sri Lanka India built such
a larze building for teaching medicine.
education ete.

When I was ip Japan for the first
time, they zhowed me a fruit and asked
me what we calledg it. I said we called
it Saparchand or Save in India, Thev
gaid: “We call it the Fruit from the
Himalaya. 11 was brought herc by the
Buddhists some 2,000 vears ago, and
we are still having it. This fruit is
called the Fruit from the Himalaya”

That is the extension service which
has been copieg today by the mis-
sicnavie:, Today we are =saving so
manv things against the missionaries,
but Prof. Parkinson has said that the
missionary  system of Christianity
leatnt the extension service by copy-
ing it from Buddhism, it did not know
about it earlier.

Our misfortune, our decline started
in 850 AD. Our dominance of the
world came tp an end, and our situa-
tion deteriorated. This is about the
time when Sankaracharya with his
own thinking, with his on contradic-
tions and a certain amount of dialec-
tical argument, came into promince
with the result that he threw out
Buddhism and Brought back Hinduism
with its varnashrama and casteism
which had almost gone out of India.
When this devielopment took place,
some people sidej with the Muslims,
and subsequently you know what
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happened, For 1,100 years we have
suffered domination from the pepole
who had always thought that India
was such a prospersous country,

Why India as prosperous ajso they
have said. Between 250 B.C, and 850
A D, Indian goods used to be sold
in the international market at 25 per
cent higher than the goods of other
countries, Now this shows that India
had a glorious past and this was not
out of nothing, but out of certain
homogenity, certain natural advantages
which our country had., We have ]ost
these advantages—why? For no
reason, Why is it that today we con-
tinue to suffer inspite of our having
been independent” This is the point
which ig agitaling mos; of us. Over
30 years have passeq since indepen-
dence and whether it is Congress Gov-
ernment or Janata Government or anv
other Governmnt, some how or other,
we have not been coming gut of the
cvele by which we can imnrove the
lot of our people. Our hon, Minister
was saying that the removal of caste
syvstem js not easv. I know it iz not
easy. Mahatmaji tried it and he
fouzht for it throughou; hiz life. But
I might say that he dig contribute
something and thay; was valuab'e and
that we are today almost giving up.
That is why T have made thi: sugnes-
tion.

As in other parts of the world, we
should have no caste gsystem because
the caste system is not at all likely to
bring us any gains. It may be that
some sections may bec at advantage.
It is not difficult. Today, if any one
goes to South India, he will see that
there Brahmins are ipn trouble. Why?
They say that in earlier years, they
used to be in Government services and
ithe domination of Brahmins was such
that the other people were feeling
against it and when these people got
the majority rule they went after the
Brahming and they have chased them
out from South India. It appears that
a Brahmipn boy does not get admission.
into certain schools and colleges. After
all, Brahmins are also Indians. We
have no grudge against Brahmins or
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anybody else. The point is—how India
could be brought back to its prominence
and how even the Brahmins’' interests
could be better served by bringing
certain amount of advantages which
“could be had by integrating India and
raising its development?

Here 1 would jike to say onc small
thing. Unfortunately, the peopie are
noi realising the ganging up which is
teking place. - The Brahmins, from
northern—most part of the country,
Kashmir to the southern—most part of
the country, Kanya Kumari, from
Dwaraka tp Manipur feel that they are
one fraternity and irrespective of the
part from which he is coming, if he is
a Brahmin, he js promoted. 30 years
ago when we starteq off, we had a
situation which was not that bad. Some-
time in 1947, when the Union Public
Service Commission was formed and
subsequently when Mr, Banerjee was
put in charge of that, he recruited
17,000 people and now these people
are in advanced positions, Since then,
the recruitment is so arranged that
some-how or other, if he is Chatterjee.
Iver, Ivengar, Bhat., Trivedi, or
Dwivedi, then that fellow gets the
opportunity, This sort of thing
happened and subsequentily also it is
hapnening. Today, we are saying that
we are giving some advantages to the
Haiijans. What is the advantage?
After all, we must realise that for
thousands of vears, they have bheen
depresed or sunpressed very much
and today if we think that by giving
them a few opportunities here and
there, we are doing them a great
favour, that is a perversion of our
thinking. We are not even paying
the penalty for a]l that we have done.
This is something, which I would not
like to dilate further. 1 would simply
say this much: just now the Minister
said that they have given them jobs.
Very close to our own Parliamenti, in
some post office—I read in some paper
—one Harijan girl was given employ-
ment and she was raped by two fellcws
and again by the Assistant Post-
master. This is the thing that happen-
ed very close to Delhi Then you
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can imagine what is happening in
other centreg where the Harijans are
in jsolation. This is, unfortunately,
our position. Therefore, I would say,
the more we think about it, the more
we feel hurt. It does not require
much intelligence to know that so
and so is a Brahmin; so and so belongs
to such and such a caste. This has,
unfortunately, gone to such an extent
that it insults us.

The elections are fought on caste;
the politics has put emphasis on caste.
This has created further problems.
The Minister knows it, we know it.
What are we doing about it? We
know, this is harming the country. If
we want to have the integration of the
country, if we want to have a classless
society and if we gre out for an objec-
tive of the development of the countiry
and raising the standard of living of
the people of our country, if we want
to bring about harmony among our
people, it is but mnatural that we
shou.d not create these dissenlious
which would unnecessarily disrupt the
progress of the country. This is what
I would urge upon the hon. membcrs
and the Government, through you, <ir,
that we should delete the caste before
or after the name.

Ultimately, whatever may be *he
contention. if vou just see, it does nol
require much knowledge or intelli-
gonce to know who he is. If it is a
“Bhat”, we know he is a Brahmin;
if he ig a “Patel”, we know who he is.
If it is some other name, we know who
he is. This is one point which should
be taken into consideration.

Then, there is another point. Unfor-
tunately, religion also, somehow or
other, has come into play. For
instance, we have ‘Jains” Everybody
knows that a ‘Jain” belongs to a par-
ticular religion. One “Jain” will help
another “Jain”, That is also something
which is not favourable to the
country’s interest,

There are alsp regional tensions, We
already having enough of regional
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problems. If we are emphasizing that
by indication of the name, that also
hurts us. Most of our gods do not
have any caste. We all know what
“Rama” is and what *Krishna” js. It
does not require to suffix or prefix to
{eil who “Rama” is and who “Krishna’
is. Therefore, if 3 person is afraid that
without putting a prefix or suffix
before or after his name he is going
1o be lost, then, I think, he is suffering
from some illusion. For example, in
‘Punjab, there are Akalis: they write
“Sardar”, “Sardar’ means what?
There is no particular mention of any-
thing; there is nothing. Still they con-
tinue to have some sort of recognition.
‘Therefore, 1 would say, the identity
cannot be lost altogether if the name
is not having a suffix or a prefix. It is
totally unnecessary,

More emphasiz had been put on
these things during the British days
because they had the intention of
creating  dissentions. They did not
want the Indian people to live ip
peace, in harmony, with gne another.
-So, they wanted to create disharmony.
“Divide and Rule" was one of their
many policies. The convenience device
was to bring jn caste. religion, com-
munity or region. All these things
were responsible for manv of the ills
from which we have :uffered for quite
a number of years.

We have to recover. We are in the
‘33rd year of our Independence. In
1947, we took reigns of Government.
We are now in 1979. From 1947 to
1979, for these 33 years, we have
struggled. We have to see whether
the struggle has been successful. We
-must recognise one thing, In these 33
years, we can find out which of the
communities have been able to get a
particular position and what is the
device by which they have got it. We
have known that it is not possible for
anybody to reach a particular position
irrespective of what a person is. That
is because the newspaper media is con-
-trolled by a particular community. If
a person of a particular community
speaks something, it will be highlight-
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ed but if another man from another
community speaks, it would be blank-
ed out and nothing would appear in
the newspapers. The whole thing
is being done because the name itself
would indicate who is the person who
is talking, and they would accordingly
decide upon what sort of prominence
they should give, what promotional
bublicity they should give and they
may decide to deny it ajtogether.

We should alsp know the repercus-
sions of indication of caste, either by
way of suffixing it or prefixing it. or
of one’'s religion or region or any other
indication. It js going to harm the
country and create dissensions among
our people. It is not a helpful device
but is a harmful one. There is no
particular gain whatsoever. If there
is any gain to our Constitution or to
cur people in terms of anyv material
benefit or spiritual benefit or any other
benefit then | would immediately say
‘Forget about it and let us continue to
have the indication’. But there is not
the least gain. 1 have tried to see if
there is any possibility of any advan-
tage to be gained by this indication—
whether a person’s identity would be
betler established or whether there is
some other way in which thic indica-
ticy is going to be of help. There is
net a single real reason which would
be of assislance or help. This is also
vnnatural because the Godsz have not
provided for it, nor have the Indian
Vedas provided for it nor have sub-
sequent religions like Buddhism any-
thing o do with it. It was crcated
because of some sort of eccentricity
of certaip individuals, and we have
‘een carrying on.

If one goes to any country, whether
a small country like Japan or a big
country like the United States or the
Soviet Union or if one goes to any part
of the world, one cannot fing a single
country or a single spot in the world
where an indication of caste or reli-
gion is given. Therefore, in the
circumstances, why should we con-
tinue with a device or acertain feature
which does not have a single advant-
age, but which has all the elements of
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disruption and disintegration of India?
When the Constitution itself provides
for integration of the country and
harmony of the people and a certain
amount of progress and equal oppor-
tunities to all, what is the real reason
that we still continue to have this
sort of prefixes and suffixes which
really do not help us in any way?

I have many more points but I
think many Members have indicated
that they would like to speak on this.
1 would natyrally like them also to
say as much as they would like to. ..

MR, CHAIRMAN: You have taken
about one-sixth of the allotted time.

SHRI D. D. DESAI: [ am sorry,
then: 1 will be closing just now.

Therefore, T would like to say, don’t
believe in anything which was written
during the last 1100 years because
these 1100 vears have not been our
glorioug years. Go back to our ances-
try and our history and you will see
that none of these things existed, and
how prosperous we were. We want
to he as prosperous and as well-off in
the world and as enterprising in the
world and as acceptable in the world
as we can be and, for doing so, it is
necessary for us to adopt whatever
small steps we can. I would not say
thiz will solve everything: it is not the
panacea for all jlls, but it is a small
step for our development and this
step may be taken,

MR. CHAIRMAN: Motion moved:

«That the Bill to provide for pro-
hibition on indication of caste, re-
ligion, community or region, ete.
with the name, be taken into consi-
deration.”
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Chairman, Sir, social

GADADYAR SAHA (Bir-
inequalities and injustice based on

Mr.

SHRI
bhum):
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caste, religion, community or region
are much less imported now than 5.
or 60 years ago. But the debate still
continues and the Bill before this
House for discussion and debate, I
think and in my Party's view tends
to divert the attention of the nation
specially the vast poor masses oi
peopie including the SC and ST and
linquistic religious minorities  who
crave and fight for equality, justice
and socialism from a new kind of
emerging injustice out of the advan-
tage of developing capitalists in India,
Whether the new stratification is to
be called a class or a caste system or
something else is a matter of seman-
tics. But what is unquestionable is the
emergence of a new caste/a new sta-
tus group, a new kind of inequality
and injustice and this new class or cast
is said to e based on educational, oc-
cupational and economic stratification
Some examples of this new class are
the higher Indian Civil Services like
I1.A.S. und the top managerial posts
and industrial entrepreneurs. But
the iraditional caste structurc which
was interwoven with feudal, semi-
feudal land-relation structure in the
rural areas and the religious, ideolo-
gical super-structure of bourgeois
landlard power structure has now
undergone modification by super-im-
position of class exploitation, oppres-
sion. The caste prejudices are relied
upon to perpetuate their class rule. In
Indian politics caste has become a
major factor, and in Indian society
which hag basically remained autho-
ritarian, capitalistic in structure and
attitude, capitalism, restriction of edu-
cation, wealth, land, industry in selec-
ted privilegeu groups and denial of
equal opportunity for development
of all seciions of population have
been three major forces for misfor-
tune.

That is why in spite of the Policy
of Justice, provisions, safeguards and
Directive Principles in the Constitu-
tion and many Acts and Laws availa-
ble in States as well as the Union
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Territories.. tne  Centre failed not
only to bring about perceptible cco-
nomic change in the standard of liv-
ing of the weaker sections of our
people but it has alsp failed to nar-
row down the existing discrimina-
tions, inequalities, poverty, unem-
ployment among these people.  On
the other hand, the inequalities, in-
justice that exist are widening. So,
the rich are becoming richer, the
poor, the unemployed are remaining
so. In the socialist countries, all
these problems have been solved, not
because there was no religion no
caste there, but because there the
system of development, the economic
system is such  that there was no
more the rich and the poor class;
thai there was no exploitation and
there was no scope for exploitation.
That is why the people in the capi-
talist countries particularly in India.
aspire for socialism; at least their
wishes and aspirations for socializm.
for cqual opportunity justice are in-
crensing day by day and in the capita-
lisy countries like India. the landlerds
bourgevis state apparalus which re-
quired accumulation of huge surpiu-
ces which are being apyropriated
through exploitation are responsible
for the perpetuation of these crimes.
This expioitation is possikle because
of the poor vast masses, {he high ups
in government and political leader-
ship have direct interest in perpetua-
tion of the crimes. That is the rca-
son why 1 draw the attention of the
Government 1o the fact that
new growing and fighting masses
and their organisations um_lar
the democratic, less progressive
forces and  POWErS are emerg-
ing and that they can piay a
vital part, not only in eradicating alt
these evils, but also in establishing
socialism.  The other forces, reac-
tionary forces, vested interests can-
not do it because they think and act
in terms of caste, religion, community

and national disintegration,  In the
international world all over the world
there are capitalist countries and s0O-
cialisy countries; there is socialism
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apd capitalsm and there is a gulf of
difference between the two. Only by
omission of certain names to denote
caste or religion or community, soeial-
ism, casteless and classless society can
not be brought about. In India, the
very policy of mixed economy and
the very path of capitalist develop-
ment which require buge accummu-
lation of surpluses, which are appro-
priated through exploitation are caus-
ing and creating injustices and inequ-
alities, so a solution cannot hz ex-
pected and is not expected from capi-
talist structure of. society and system
of economy which breed protect the
evils. A classless, secular, democra-
tic society is only possible in socialist
countries.  Therefore, I think, there
ig an attempt to divert the attention
of the great masses of people from the
bright prospect of the unity of all
leftist. democratic, progressive for-
ces to fight out the cvi's and hring
out socialist not through evolution

but through revolution. With  these
words, I conclude.
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e @mm, faad dz9d £ J7 da o 99
TE Gwer gt a1 waar fawy |ifgEr w7
¥ giITW &6 W AR st fR A
aizdt | 77 @ wr @ fF s aved
o FEaAmAl &Y aTw WX et of amEt
# qT% | 37 qME § oF qg qw
a1, 393 v f& ag o @@ S aw o &
@ g8 W £ FaEmHl & A9y § &5
w99 Tt 4z T oA uga gewr fae
mar | &@few sEi @ et ® gar e fE
g &Y M9 § 90T E & &1 dg g
o #EAT 'Y X oy g1 g faw AT
F ot faor wmaw § sEer fag A% ¥
w1z fam ) w w@we wme = & gifs
ar T &1 @A R iamr W ama faear
F2d 4, 9 qwg & FF ;Y AOfww wTAen
& agi ar?

T gz @Aar § ifsn | dar ® s
Tg AWET W 99 fF 9T & wfadi &
s o 7 g P oA & s o
a1 wFEE wE ATET &% (@1 41 &1 AR
F1 gm g1 aGfgg ar f& oswew &A@
U A3 A omr wEr 2, Alaw e &l
AR F g AATET TR TR X O%E
FT IAFT A9 FAT TG ! AAETT AR AV
aofsr gEdlew FEET® 4 IR T Wl
TR § WEF F 9 F@ET?

TI9T # FromraT™ WK T &7 & dfag
florard a7 & 9 gu @R § % ﬁ
® qg & aor wo gwnr § el =g
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&Y FAT AT AT FFATAT F—go<t ATl
w1 w7 v dfm—aa 3 wifs §
wiE fERvem & "o g waT A wRa
fr nfy & A 93 FErgdr &1 mar M & g
T 21 9zF g oawm ¥ Sdm o7 R AT
TEITHT 4T, TIRIM T G A7 2, = {7 7o 5
& am 7z waq & e weaw wifs & 9w Ferge
& faer ¢ ar fex 71 & oft & 717 o7 a4t
Wakvesr v 70 § ¢ FEm TaRez &, W
Wi 2, g iz 2, =y vF-oew
€ St 91f & AT 9T & ——37 F7 441 vy
R 7§ qgd o1 w6l naw @ FAT 9T fw oW
wifd & a8 9% 37 oA g1 A Fifaw,
g 7R wAg faar o fr =7 ke &y
g FT &7 a1 97 nfagt & Wt § v
W UFET GAN | F qear §-—gie I anfagt @
[NV AT UFET AT &, AT FAT FARR
YWY F1 9FFT TG F@r &, 9 65T A
gfor wi sifeamt frdveg o e fif
WA & 32 a6l & @ W st g Y
=81 3 @1 fF wre & A a3 gfy iy
1 T AT G I FRE H AN FT gERT
wm—i W § 6 Wi g § fag
W ¥ SR W ST A w0 g g aw
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wafed ¥aré o & W faw qgi war §—
# T &1 gNYT W g WK G § qiT
wWr g 6@ W & wg dar aw g AN
T € o w9 g —xw Y wEE fRa
ovaT atfgd | SET WL e W fAg AT A
w9l FFP—I0 TANT fAg Fga ar  AAAT
W gET FEA—fHE AW ¥ A S |
& @ oF TR 6 awEd g §w g-—a
IT &1 W A= T famr s, wwer fag-
1, T2 | T GCHIT FT H1E @9 Agl
qmoo

gumfa  Agre, fage st IuT s3w
# ofa & A qx faodr Svem &7 ot @
& —WI9 Y7 59 § 99 F1 Feqw Wl TG F
g3 & &Refee § wa oaw § q@r wman
g-—dt0 TW, AW TEEAH, FAF WET A
qrEATT ST WNT #7 GEA &WT W G
qRAT | FE 9T fRaT T8 fRET W 9T TUE,
T #T FT AHRAL g1, AHA TG T ® qTQ
IH & AT 9T FAU GG FT TAT 9FAT & | T
fad 19 a7E & argew F gl Ega a= 4 § |
AT qEEr A frm et §uTE A9 5w faw #1
qu fear &, & I§ w1 WG FW@E

SHRT KRISHNA CHANDRA IIAL-
DER (Durgapur): What about Hall-
an-Hour discussion? It is already 6
O'Clock.

MR, CHAIRMAN: Everyvbody
knows that Half-an-Zlour discussion
will Le taken up at 18.25 hrs.

The next speaker is Shri Hukam=
deo Narain Yadav.

At gFA qq ATEQ ARA (mogt)
qarafq o1, T fAaus ¥ aga 41 friow
SR AT & fae o7 gai 2 oA 4r 0 g
fadgas ®EGI-FOT AT £ 0 2A AT A 0F &
g ava 2§ o3 gar v avw B fram v
sy zwrd oz 3 A0 trirr w fem 2
gid w77 a7 1 fagqr d——1fz 77 7993 #
o aTg ar gaAm F i3 @ AT FeA R, 9W
FTETT T TALA FIA T AT J9T FT ATH AN
sra, afy 3T F aE HoW 2 T AT A 3H BT
farsr F7AT 2 1 zafaq fE srfad gur &
ATA KA B A FOAT § A AZ UF BIIAT
INT L0 TE AL T AT AT AT TR
® ot 7 ¥ ofr fraere TAwR S OTET W
famr v ux Brar av garg ar ) Fifq g9 w7

{7 AT T qT FHFT IIAHT H A 39 § grm
w7 faq frzs 241, zfwa, sifzafmal w2t
qTA 3T T AN L 4 AT AT HAA A B
w-Afr &, e Aify 7/ serwA
fifmi g1t e fog aw ddwew difd 9T
frax w0



423 Prohibition on MAY 18, 1979 Indication
e Caste . . e, B‘:{! 424
- vt
_[u‘?‘\x;#\eg‘waﬂmw] W o W g qd, g @ @ Y @
o Troh g 3 v wifiga ¥t firerrar WY whe & | W g v e o o Wame
wz fisar §, dfer TR 97 € frame “wre- ® ot dud, & el R At W
faew” Srew qr g wo Mfgn 3 wree forar FF ATV KT AW R, 6 gEIR T &
& fv fegem ® aary s ot w7 A W ¥ W oA IAA AW Ay el e
oot & gl & § o o e i fegem W A A gEw ¥ ATqaw arer A
#37 & wmt waaw doge ¢ @ WE, @ F A e W wih Wi 9w
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_ ) ¥ o AT A oiwe 6§ afer 9 wrnd
mgnﬁr m{mwmﬁguﬁ %t orfa &Y ¥ & | wafee e anfa sy
& X, O R A g 2@ AW area %) fre &1 17 777 8, & Sar T wfgar
wUE ® s quEOT W § a1 §T § A agr ar e onfa &t o Ty @ @, 9o e
a7 frdlt P & ama w3, @ g wHET O % |7 # ‘qf wTr g, 9w st frer der
ERAE 9T e § war § /few we s B W gOad § T 9 | wne @
ot daTe s gfR Tt ¥ A s A, WX WY e 39T 8, @7 o fewa ¥ —
@ fg m s e s dm 1 W 3 WIS W, St wfa 9 e, @ @) el
ﬁwmﬁmﬁagﬁtﬁ wifs R & W & 7 for & 01 €, 7% fegeama &1 ow
L0 W T TH FART S =
wWifgar 3 formr 2 s foor # s & 7z 0 & AR, PR A Ay 4 =
ﬁ;nmwﬁmemmmam TG FIARAT S, faa & o s 9 &
i&é‘&gﬂﬁﬁﬁﬁqmﬁhwﬁ_g Juw 2, a8 A At A e & ot fre &
W VI § 98 3w § fr & we e o o, qra di S & § or o w9 8, T v
& 7z fagra &1 =9 39 &1 7 T wwA ) o€ ¥\ o W feamE ¥ dre
A wHSa ¢ Afse gy ger, At |1 i T ATHaT
A vt A FHGTT & iE gET AT & Tz f5 sm e s fadmd ) ww
ggm“.%ﬂ%ﬁmﬁ“ gt g ? IFARIT AW R W wal frar
93T 7 F amg - 5
<t # frg i @ afer forg § A mw,ﬂfai?m\Mm%mme
TRT faRn WX ST 8 AT defow & ATZIOT A 9T ATH ® AT qrerar e §, fedy
mm&;&ﬁ%ﬁwmﬁmﬁ yfwge & qraare frar 2, < forar &, T
R W T # /1 FT @A E 3
aHr dzfow dmar § @Y AR A} fE oA zg?l %ﬁﬁwﬁm;mmm
aRNFREA RN A G, @ s ™ 27 WFﬂ_Eﬂa'EFdﬂ" , waf &
TR T § o€ WH W @r & | ag o, At @ 9 a e, dfe awEE
freyT &1 9w & | €@ # fau wwni B #Y a17 3, awrnafs AgEy, & qg9 & Q¥ & #%¢
&7 L N W& 8t %7 Afe W Tw ofy A Ave R
mamfr werE, feeT & W A ey
TOT ATEN &1 AT A FT AT &, IF fAU @*:lwm?ﬁa.qaa%WWT%
7% ¥ a@ A o WEw ¥ T @ ER Fzm fx 3 77 &7, 77977 (1) AT et
T 77 N gATET faaz @R =rfEm, a) & fau svg  AFTAAT & TG TG AFAAET
Lo wifear A forar ¢ fF o s FTd47 & faamz #1 afard $7 # 1 YR FT wATT 97 G
fra  aga Wifew 32T 93 1 9g |TaTw

Jifew ¥ FwEramm & ST SATRT T A
AEYT g ATTA o WG A ST AT HOAT foheray
"grez frew” F 19T, THE AT T QT
FAATNE | TR fo ar f afa, arfa &
¥THE g WX AT AT NAT &1 Q¥ & {ag
ﬂﬁlaﬁm,wﬁﬁaﬁra‘rﬁwm qET |
g ag famr &

“Religion, politics, business and
publicity are all conspiring to pre-
serve the slime that goes by the
name of culture.”

qg P o% @ g A, Ay ot
g &% gy s i wmare x\.m%mﬁrm

g, J wfr T A A wEEEIm w5
gaF  gafaat 9%, #HIE & 9T A FT
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famz F90 oY 93 37 71 T faaft s
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TR FC F GI0F &, FRATT FH K A 2 |
wifa-aTa® ATHT FT IR FT OF WAL |
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arfeer #Y A8z FAT | Mg wgefa @,
w13 TwTaw §Y, Mg w9 Sqfa Y, & are ddf
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o 1w dfearr 7 farar § e gumgm W
T o e v waw § 1 wperfed
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SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Chairman, Sir, the
Bill that has been introduced by Shri
D. D. DESAI is good in spirit, but I
doubt whether the objectives he has
mentioned will be practicable and
possible of fuifilment. The ruestion
is whether the prohibition of caste,
community, religion and region would
be possible. The  spirit behind the
suggestion for the abolition of castes
in this country is good. I do not
know whether the name Kajrolkar
indicates any caste; similarly, Ven-
katasubbaiah does not indicate any
caste,

But the caste system, which has
come into stay for centuries together,
has created a vested interest, and
the slogan is “community above coun-
try and myseif above community”.
The caste system has become a vest-
ed interest and people have been ex-
ploiting the name of caste and per-
petuating their hold on the people.

‘When even after two years the con-
stituents of the Janata Party are
not able to forget their own original
caste, is it possible to abolish the cas-
te system which has been built up
over centuries? Even now some of
the leaders are being identifled as
champions of certain castes and com-
munities. One big leader is being
Ydentified as a leader of a particular
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community. Because of the strengfh
of that community he was able to be
inducted into the Cabinet. These are
factors which one has tp take into

consideration when one  discusses
these matters.
Sir, this caste system, I feel, has

been manipulated by the politiciaus
more than anybody else. If you take
the elections that have been conducted
in this country from 1937 to 1977, you
will see a tremendous transformation |

and whichever political party it might ™

be, when the selection of candidates
come. they do not go by the merits ot
the candidates, but they only see that
the first qualification should be to find
out in that particular constituency
which is the dominant or cem-
munity and to that extent they want
that particular candidate to be set up.
It is the politicians that have been res-
ponsible for this caste calamity in this

cast

country.

PROF. P G. MAVALANEKAR ¢
(Gandhinagar): Why do you stop at
19777 You better say. it is still going

en.

SHRI P. VENKATASUBBAIAH: Yes,
it is going on.

At one time, the Marxist leader. Mr.
Sundarayya, voluntarily called himself
as ‘Sudarayya’ when his name was
‘Sundararama Reddy’ . There are cer-

v

tain people who have been leading this &.

mevement in this country to see that
this caste system is abolished. I am
not trying to flatter anybody, but you
see in this ccuntry two States stand
out particularly which were able to

contain casteism to a great extent.
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One is West Bengal and another is
Kerala. You don't find the virus of
casteism in these two States. Even
though Mr. Samar Mukheriee still
wants to have his surname ‘Mukherjee’
to his name, but I think to a great
extent the cemmunist ideology was
responsible for containing casteism in
these two States. But in other States
it is terribly rampant and that politi-
cians are exploiting it to their advant-
age to prepetuate casteism.

Sir, Mr. Desai wanted the prohibition
of using the name of caste it is all
right; prohibition of using  the
name of the community is all right.
But when it comes to prohibition of
using the name of the region, I am not
able te understand. How can I change
my leader's name, Mr. Stephen, and
some others’ name? Also, how can I
change Mr. Jaffer Sharief's name so as
to transform himself to be a person
without any religion? These are im-
practicabie things. But one fact
remains, He said: “prohibition on
indicaticn of caste, community, reli-
gion and region”. He said that neither
religion can be mentioned, but the very
name itself sometimes gives a religious
connotation, So, Sir, it is a good
beginning and every one should strive
to see that these caste barriers are
cut and then enly we can have a caste-
less sociely. Sir, the Government has
to take certain concrete steps in ths
regard. They have to encourage inter-
caste and inter-religious marriages
and there must be some encourage-
ment and incentives to be given so that
you may remove this caste system en-
tirely from this country. Unless that
is done by this Bill or by any such
thing, you will not be able to abelish
or remove this monster of a casteism
that is being perpetrated by certain
interests for ages together.

18.24 hrs.

(MRg. SrEAKER in the Chair)

MR. SPEAKER: Mr. Venkatasub-
biah you may continue later.
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(HAH DIS)
ASSENT TO BILL

i

SECRETARY: Sir, I lay on the Table
the Special Courts Bill 1979, passed
by the Houses of Parliament during
the current session and assented te.

18.25 hrs.

HALF-AN-HOUR DISCUSSION

IMPLEMENTATION OF PROHIBITION
POLICY IN STATES

MR. SPEAKER: We now come 10
Half-an-Hour discussion. Mr, Faleiro:

SHRI EDUARDO FALEIRO (Mormu-
gao): Mr. Speaker, Sir, on this half-an-
hour's discussion on prohibition, may
I say at the very outset to make a
point that the prohibition pelicy has
failed everywhere in the world includ-
ing USA and USSR where the law
enforcing machinery is much stronger
than in this country. As far as this
country is concerned, it was the Prime
Minister when he was the Chief Minis-
ter of the erstwhile Bombay State who
introduced prechibition there. This is
a State which is adjacent to my own
territory. One does know that ulli-
mately it failed to such an extent that
this policy had to be given up in
Maharashira. I am told by Members
from Maharashira that it was a Chief
Minister of Maharashtra, who teday is
a Member of this House, who said at a
press conference that he had a meeting
with the prohibition lobby, and in that
meeting he found that the bootlegger
lobby was represented in strength, and
the pecple who manufactured illicit
liquor were the persons strongly in
favour of prohibition.

The longest period of prohibilion has
been in Tamil Nadu and Gujarat.
Studies show that deaths cn account
of the consumption of illicit liquor has
been the highest in the country in
these two states.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): A large number of people
died during the first election in my
own constituency.



